8s Written Answers

Agitation of Advocates Bar Agsociation
of Allababad High Court

5085. SHRI _ RAMNATH DUBZKLY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
lo state;

(a) wheiher the whole of Advocates
Bar Association boycotted Allahabad
High Court and launched an agitation;

(b) whether the situation in Allaha-
bad High Court had sp deteriorated
as hag warrantedq closure of the court
even before commencement of sum-
mer vacaticns and position is still ot
normal; angq

(c) whether all the advocateg of
Allahabad High Court are still boy-
cotting the court and are on strike;
if so, the action being taken by Gov-

ernment?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) According tlo
veports and representations received
by Government the Advocates of ihe
Allahabad High Court were con strike
from Tth'to 19th May, 1980. The State
Government have informed us that
this boycoott was only by a section )f
the Bar,

(b) and (¢) According to informa-
tion received from the State Govern-
ment, the High Ccurt was closed after
the incidents of 7th May, 1980 for two
days, that is 8th and 9th May, 1580,
The following two days, that is 10th
and 11th were holidays. From i2th
May, 1980 the High Court closed tor
its summer vacation. According to
the Report received from the Registrar,
ibe High Court is functicning normally
since its re-opening on 30th June, 1980.
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